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^ ORDER
T,C, P, flo. 336 /I&BP /NCLT /l,lB /MAH/ 2Ol 7

1. None present from the side ofthe Petitioner.
2. On the last occasion on 11.04.2017 the Petitioner was direded

to comply the provisions of I&8P Code and serue the Notice
along with the requisite Form on the Respondenb.

3. From the side of the Respondents the Learned Representative
is present and stated that not yet received the requisite Notice
and Form.

4. In case of non-compliance from the side of the Petitioner this
Petition is liable to be dismissed as per the provisions of I.P.
Code.

5. The Petition is now adjourned to 74h luly, 2017."

The Learned Representative has further stated that the amount in
dispute has also not been ascertained by the Petitioner. He has not given
this specific information of the disputed amount. Hence pleaded that the
petition deserves to be "dismissed".

5. The Procedure of Intimation is three fold i.e.

(D the first step is that every day Cause List is always been uploaded on
the NCLT Site for Public Information;

(ii) the second step is that the directions given on hearing is also displayed
daily ln the Omcial Site about the decision taken in the Court; and

(iiD the third step is that the status of the Caus€ List is also displayed in
the official site mentloning the next date of hearing.

6. Though numb€r of opportunlties were given to the Petitioner to appear but
the Petitioner is not serious in pursuing the Petition. As a cons€quence the
Petition is liable to be rejected, however, worth to reproduce a paragraph
from the latest notification dated 29.06.20t7 [F. No. 1/5/2016-cL-v] (GSR
732(E) as under:-

"Providd fufther that any party ot Nrties to the ptitions shall, after the
19 day of )uly, 2012 b eligible to frle fresh appli.atiohs under sdtions
7 ot 8 or 9 of the Cde, as the case may tu, in accodance with the
provisions of the @e".

7. Hence for want of prosecution, the matter is "dismiss€d".

8. To be consigned to records.

DR. K KUMAR MISHRA, SHRI M.K. SHRAWAT
f4ember (Judicial)Member Oechnical)

Date : 14.07.2017
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